
IN THE COURT OF ADDL. DIST. & SESSIONS JUDGE
HOJAI, SANKARDEV NAGAR.

Sessions case No- 11/14

State of  Assam

Vs.

Sri  Lakhi Kanta Laskar and others 

Present : 

Sri P.K. Bora, M.Sc., LL.B., A.J.S. 

Addl. Dist. & Sessions Judge 

Hojai, Sankardev Nagar.  

Ld. advocate for the  accused :  Mr.  A.J. Saikia 

Ld. advocate for the  State  : Mr.  R. Roy, Addl.  P.P. 

Evidence recorded on : 15/7/14, 11/8/14, 3/9/14 

Argument heard on : 3/9/14 

Judgment delivered on : 3/9/14 

Judgment

                                                 (1) The  case of the  prosecution in  

brief is that on 13/4/12  Smti  Anita Das lodged an ejahar  before  O/C 

Doboka P/S stating  that  on 11/4/12 early  in the  morning she  found 

her   husband Sindhu Das  committed  suicide  by  hanging  from a 

branch of a tree located  infront of  her  house.  A suicide  note  was 

recovered  from  the  pocket  of  the cloth  worn by the deceased, 

wherein for the death  of  deceased  accused Lakhi Kanta Laskar, 

Nitya Chakraborty  and  Ratan Bhowmik were responsible and they 

defalcated a  big amount of  Sindhu Das.  

                                                  (2) Having  received the  ejahr  police 

registered  a  case  and  started  investigation  .  The   accused  persons 

succeeded  to secure  anticipatory  bail   from  the Hon’ble  Gauhati 

High  Court   during  investigation.    The  police   finally  submitted 

charge sheet against the accused persons .   The committing Court 

committed the case to the Court of  Ld. Sessions Judge  Nagaon.   The 

said Ld. Court transferred this case to this Court for disposal.  On their 

appearance before  this Court  the  written  charge U/S 306/34 I.P.C. 

explained and readover to the accused to which  the accused  pleaded 

not guilty.  

                                                (3) Point for determinate : 

                                         (1) Whether  the accused persons abated 

commission  of  suicide by Sindhu Das?     
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                                             Reasons and decision there on 

                                               (4) In the  course  of trial  prosecution  

examined informant  Smti Anita Das as P.W.1 , Sri Mridul Das as 

P.W.2,  Sri Arabinda Das as P.W.3, Sri Jayanta Patar as P.W.4 and 

Sri Amrit  Das as P.W.5.   Mr.   Ashok Das was also  examined as 

P.W.5.    Informant   P.W.1 in   her   evidence  stated  interalia  that 

having  found  her  husband  hanging  from a branch of a tree  police 

was  called.   Police  came  and recovered a suicide  note  from the 

pocket of pant worn  by  her  husband.   She  filed a case against  the 

accused persons  who  were business partner of  her  husband. She 

proved  Ext-1 ejahar , Ext1(1) as  her signature. In cross-examination 

she admitted that she  did not  know what was written  in the suicide 

note.    The  copy  of  the   suicide  note  was  not   produce  by  the 

prosecution  before  the Court .  

                                                (5) P.W.2 stated in his  evidence  that  

he  noticed his elder brother hanging  from a branch of a tree.  Police 

came  and  inquest was done.   Evidence of other  four witnesses are 

in the  same  tune.   Defence  declined  to cross-examined  these  said 

witnesses.  There  is   no   direct   evidence   against   the   accused 

persons.  No  circumstance  was brought  before  the  Court  that   the 

relation ship between  the accused and  deceased  Sindhu Das was 

inimical due to some  monetary transaction among them.  

                                                 (6) Since the prosecution is based on  

circumstantial  evidence   it  is   incumbent  on  the   part  of  the 

prosecution  to establish motive  of the  incident.  But in our case 

prosecution  has  miserably  failed to  establish the  motive behind the 

alleged involvement  of  the  accused persons  with  the  suicide of 

Sindhu Das.  

                                                   (7) Thus the  prosecution has not  

been  able  to   prove  the   guilt  of  the  accused  persons  beyond all 

reasonable doubt . Hence, the accused are acquitted and set at liberty 

forth with .  

                                                    Given under my hand and seal of this  

Court on this 3rd day of September, 2014.  

                                                                Addl. Dist. & Sessions Judge 

                                                                        Hojai, sakardev Nagar. 
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Dictated & corrected by me 

Addl. Dist. & Sessions Judge

Hojai, Sankardev Nagar. 

 

Monuj.     
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